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Shri S.Panctey, courel for the applicant. 

None for the respondents. 

M1. 

Reply not fjid so far, LjSt it for 

aring on 24.10,20010  

L.}m g 	 ( L.Jha )/X!1(J) ian )/N(A)  

2../ 24.10.2001.. On the request mâdeon behalf of the 

applicant, list it on 9.1 .2002 for hearing on R. 

85 / 
	

(L.R.K. PRA5D)/1*1(A) 

3,/9,1 2002 
	

Shri J1 fresad, counsel for the app 

Let this matterbe placed before theHonbie. 
Vicé-Chairmanfa constittiono Bench. 

sarweshwaI 

4/29.07.2003 : 	on perusal of the recerd it transpires 

rde1asse4 :viee order dt. 30.05.2002 a Division lench of 
in chamber) 

	

	.K.Frasad, EMemer(A) and Hon'1e Nrc. 

Shyama Dora, M]er(J), wascoristituted for hearin 

ut this case was nwer placed before the aforesaid 

Ilench. N0w in the chan!ed situation when hé Member () 

has ceased to bit a'Mem*bet of the Triiunal, under Rule 

49 (SàRuie 3 of AppxidicIV) fCT Rules of Prec 

tice, 1993, a fresh Division Plench of ViceChairman 

(self) and Hon'IleMr. Sarweshwar Jha, Mener(A), is 

constituted for preliminary hearing on 	.08.2003. In 

the meanwhile, •ffice is directed to e 'p1 in as to wh 

this case was not placed earlier for ec ssary 
dir ec ti,n 

skj 	 (..N.Sin Neelam)/S/C 

5/28.08.2003 : Shri S.Pandey, conse1 for the applicant. 

\ 	As prjed for, be listed on 19,09.7O0 for hearinç'. 

skj 	(S.Jhe)fr1() 	 (.N.5ingh Nee1am)1C 

-- 



2.04 

/27.11.03 

cm 	 The learned counsel for the aPplicant 

ways for time. Be. listed on 18.2.04 for hearing. 

.Jha) MTA. 	 jB.tingh Neelarn) Vc 

I 	 . 	
. 	 . 

Lit this case bef3re Fi'ble Metber <y) 

for cnstitUtj3fl Of Bench. 

.(M.Jha) M.A. 	 $.Dogra)M. 

.2.04 

..ConSisting of Sonb1e i1erTber..J) 

(my self) and HOfl ble Shri M.Jha? Mertter L) is 

constituted for hearing on 14.4.04. 

S. 
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A43/0l 

11/255.04 

	

	Shri S. Partley, counsel for applicant 

none for resporiients 

For want of DB be listed on 25.8.04 

for hearing. 

sks 	 - 	 (a )/M(A) 

12./ 25.8.2004. Let it be listed before the appropriate bench 

as and when the same is available. 

(3. 

 

!GVtf'(J) 	 (L.ri. GOYAL ) V.C. 

i3/1i..04 

shri .pandey..fX the applicant. 

HI 
AS xayed for by the counsel for the 

applicant, list this case i 3.11.04 for hearing. 

da) *A* 	 0 M.  

cm 

14/2.11. .04 
cm 

hri s.PandeY..f or the applicant. 

After perusal of record,it is found that the 
applicant has not filed requisites till date.Theref ore, 

in the interest of justice, he is allowed one week1s 

tine to to the needful.After filing of requisitese 

issue riot ics to the respondents to file w.S .withifl 

four weeks. List this case on 28.12.04 for hearing. 

(G4M. A• 	 . 

/ 



15/28.12.204 ; Shri S.Paniey, cLansel for the appliGt. 

Shri A.AJhan, for the resp.nents. 
Hearó the L/c for theparties. After per*a1 

.f the relief clause in the OA it is found that ap.lirt has 
also prayed for payment •f TA&DA and tr'k hire char!es am.uritig 
t. Rs.210 0$/.. t.•transfer/shift thO huseheli effects and 
eattl.e from Darihana t. Luckn.w and issuance if Medical Card 
for his treatment and treatment of his family mners/?epen_ 
dent and medcal reimlirsement thereafter, but in the .rer 
passed y this Ceurt on 16.$3.2ol these reliefs have neither 
been tliscuss4er any finking has Ieen - iven there•f. 

in reply to these sumissien; the L/c appea 
rinq in behalf if the resp.ndents seeks-time to have instruc.. 
ti.ns in the matter from the deprtinent to make his surnissi.n 
in these punts. EVen after perusal if w/s it is f.ini that no 
specific reply has ceme from the respendents' side on entit.. 
lent .f-theappijcá?it.n the af•-resaid claims. 

List it in 119.2.2ee5 for hearing. 

skj 

	 4,T 

1/9. 2,2005 
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Shri Scsingh, vice c$Unsel for the applicant, 
Shri A. A. Khan, C fur t he resporents, 

At the request mae by the 14 1-r1se1 
- f er the part.s,.. let- -it be. listed for hearing 
in 3. 3, 205. 

rta)/M(tk) 
:. 	 a 

• 



RA 13/01 

shri S.PIndey, learned counsel, appears for 

the appIicant) Md. Ishra.proxy counsel, appears for the 

arguing counsel for the respondents. It appears from the 

order-sheet that a ,3ench has to be constituted, place the 

case inchuryber for constit'iOfl of Bench. Respondents are 

also directed to file their reply if tAe consider'eCeSSarY, 

otherwise it will be presumed that the respondents are not 

interested in contesting the claim of the applicant.. 

f.s -Sry;~~v 	 -04T 
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RANo;13/01 
[Arising out of OA 267/96] 

08.07.2005 : 	A Division Bench of Vice-Chairman [self] and Honble Shri 

Mantreshwar iha, Member [A] stands constituted for preliminary hearing of this RA. 

Let it be placed before the aforesaid Bench on 27.07.2005 for 

preliminary hearing. 

[P.K.Sinha]VC 



RAl3/S].  
(-27 if 19 	) 

Shrj S .iParMIey, CeUrLSCj for applicant 

Shri A.K.K.Sahay couze1 fir resp.ndents 

27.7.2005 	This aMication has been filed 

by the applicant for review Of the  •rder dated 

11 .03 .2 G$1,rec.rded in &26 

2. 	The learned c.unsel for the applicant 

and the learned c.unsel for official resp.ndes 

have been heard and the matter is being dispe 
if at this sta!e if preU.rninar1? hearinq. 

Main grievance if the applicant is that 

thouqh this Tribunal in the af.resjd erder 

had granted imnedjate payment of DCRG and 

leave encashm1 am.urzt, in full, with 12% 

interest per annum, this 1ibun altgether 

ver].oked to pass any order on relief mentj.ned 
in paraS 8.2, 8.3 and 8.4. 

4 	The relief in para 8.2 is as fsllis;- 

'The respondents be directed further 

t. pay even DA pending TA which is stiii 

Pending," 

S. 	The af.resajj relief is t.i vague to 

be cinsidered, net to say to be grantee. 

The relief in para 8.3 in the iiria1 

Application is for issuance if direction t. 

the Res pindents  to make iinrrediate PaYmentif trt ck 
hire charge amountjn to Rs .21, ,OI/_ to trarferjhjft 

the hiuse-hold effects and cattles from Derbhanga to 

Lueknc.j as the Resp.ndents had failed tipaivj de 
wagon èS per Railway Rules. Re1if in para 8.4 is 

for issuance if directj on to issue msdic a.]. card for 

Self and family numbers (dependants) for preper 

after retirenent, and fir ndicaj. 

re iflurSerne nt!. 



PA..13/91 

(&.27 of 19960 

In s• far as the relief in paa 6.3 

of the Original Application is concerned, if on 

retirennt Such charges are •paya1e to the applicant 

for conveying his goods and animals from the A pi ace 

of ptinq to the home t'zn, the Res poridents should have 

made $ uch paynant after verifying the sills. 

The Sana is position with the relief in 

para 6.4. If rules permit the nedical card as 

prayed may 10 consilered to 10 issued in favour of 

the applicant and his f arnily ne miers (depe nda rits), 

if already net issued, and respondents may also 

cons ider any reii*rsenent in that regard, if 

claiired, as  per extant rule. 

9 • 	In that view of the matter this Review 

Application is partly all*led with further direction 

that the Respondents will consider the reliefs Sought 

in paras 8,3 and 8.4 of the Original Application 

aforesaid, and to grant Such reliefs to the applicant 

admissille to him und'er the extant rules, within 

a period of three months from the date of receipt of a 

copy of this order.. 

Reljèf in para 8.2. cannot le granted as it 

is tao Vague. 

With the aforesaid directions and 

o1servatins this Review Application is dispesed of. 

s]cs 	 (Mant4zar Jha  
m1er(A) 	 Vice -Ch airman 

. 


